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Production Capacity of H.E.C., Ranchi

*252. SHRI NIREN GHOSH: Wil
the Minister of INDUSTRY pe pleased
to state:

(a) has HEC, Ranchj the capacity to

fabricate one million tonne complete
plant annually;

(b) if so, whether this capacity has
becn utilised so far; and

(c) if not, for how long the capacity
has remained under-utilised?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) No, Sir.

(c) From the beginning upto this
time.

JUNE 26, 1980
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Trade Union Rights to Policemen

*253. PROF. P. J. KURIEN: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the proposed sanction of Trade
Union rights to policemen in West
Bengal,;

(b) if so, the impact of the same
on other States; and

(c) whether the Central Govern-
ment are considering a proposal to
issue any guidelines to the States in
thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the information re-
ceived from the Government of West
Bengal) no Trade Union rights have
been conferred on policemen in the
State.

(b) and (c) Do not arise.

Ban on Parties believing jn Violence

*254. KUMARI KAMLA KUMARI:
Will the Ministey of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that most
of the candidates murdered in the
recent Assembly elections belonged
to Congress(I); and

(b) whether Government propose
to ban those parties who believe in
violence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Madam.

(b) Any party can be banned only
under the Unlawful Activities (Pre-
vention) Act, 1987, as amended by
the Criminal Law (Amendment) Act,
1972. The question whether the
provisions of this law should be in-
voked in respect of any party, is ex-
amined by Government from time to
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time in the light of the material avail-
able in respect of the activities of the
party.

Approach to Development Activities
for Adivasis

*255. SHRI AMARSINH V. RATH-
AWA: Wil] the Minister of PLANN-
ING be pleased to state what is the
approach of the Planning Commission
in regard to the development activi-
ties exclusively meant for Adivasig in
the society?

THE MINISTER OF PLANNING
(SHRT N. D, TEWARI): The basic
apprcach to the development of Adi-
vasis has been 1o identify and de-
velop areas of triba] concentration
which include scheduled gareas, conti-
guous Tribal Development Blocks,
other Blocks/areas having 50 per cent
and more tribal population and for-

mulalec a separate sub-plan under
the overall State Plan. The outlays
are carmarked from the sectoral

plans in proportion to the total popu-
Iation living in the area with vary-
ing weightage to their backwardness.
Sixteen States ang two Union Terri-
tories implement separate sub-plans
by identifying schemes under each
sector of development which can di-
rectly benefit scheduled tribes/ areas.

2. The long-term objectives of the
sub-plang have been:—

(i) narrowing the gap between
the levels of development of tribals
and other areas; and

(ii) improving their quality of
life consistent with théir socio-cul-
tural traditions.

To achieve these objectives, elimi-
nation of exploitation of tribals,
through land alienation, indebtedness,
bonded labour, barter of produce etc.
has been given due priority. Excise
agd Forest policies have been review-
ed,
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In development programmeg priori-
ty has been given to agriculture
specially horticulture, animal husban-
dry and allied sectors, irrigation faci-
lities specially mini-irrigation schemes
and industries based on forest and
other local produce. Infrg-structure
like roads, power, schools anq health
programmes have been linked with
economic programme., Bfiorts have
been made to introduce a voluniary
change in the traditional shifting
methods of agriculture, Research
and training programmes have been
strengthened. Organisations for in-
tegrated credit-cum-marketing like
Tribal Development Corporation and
Large Area Multipurpose Societies
have been set up. Non-formal edu-
cation for drop-outs and adults has
been emphasised, The adminislra-
tive structure has been reviewed {o
provide more effective services to the
tribals.

Production of Weapons Grade Uranium
by Pakistan

*256. SHR] ARJUN SETHI: Wwill
the Minister of DEFENCE be pleased
to State;

(a) whether it is a fact that Pakis-
tan is progressing towards the stage
to produce weapons grade uranium;
and

(b) if so, whether Indian Govern-
ment propose to produce weapons
grade uranium for the defence of our
country?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): (a) Avail-
able information indicates that Pakis-
tan is continuing its efforts to  pro-
duce weapons grade Uranium.

(b) Government’s stand on this
question is well known. Government
remain committed to the policy  of
utilising Atomic Energy for  peace-
ful purposes,





